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MAy 14, 1962 Paper. Laid on 
the Table 

]luLES UNDER TERRrroRIAL COUlilCILS 
Acr AND NOTIFICATION UNDER HIGH 
COURT JUDGES (CONDITIONS OF SER-
VICE) ACT 

The Minister of State In the MInis-
try 01 Home Affairs (8hr1 BaW): I 
beg to lay on the Table:-

(i) A copy each of the following 
.Rules under sub-section (3) at Sec-
tion 54 of the Territorial Councils Act, 
1956:-

(a) The Territorial Counclls 
(Consultation with the Union 
Public Service Commission) 
Rules, 1960, published in Noti-
:li.cation No. G.S.R. 1252, dated 
the 22nd Octdber, 1960. [Plac-
ed in Library, See No. LT-
105/62]. 

«b) The Territorial Councils 
(Amendment) Rules, 1962, 
published in Notification No. 
G.S.R. 216, dated the 17th Fer_ . 
Tuary, 1962. [Placed in Lib-
rary, See No. LT-106/62]. 

(ii) A copy of· the Mysore High 
Court (Vacation) Ordet". 1962, publish-
ed in Notification No. S.O. 1088 dated 
the 14th April, 1962, under sub-section 
(2) of Section 23A of the High Court 
.Judges (Conditions of Service) Act, 
1964. [Placed in Library, See No. LT-
107/62]. 
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PAPERS LAID ON THE TABLE-
ccntd. 

RECOMMENDATIONS OF SHANKAR COM-
MlTl'EE ACCEPTED BY GoVERNMENT 

The Minister 01 state in the MlnIs-
try of Defence (Shrl Ragharamaiah): 
Sir, I beg to lay on the Table a state-
ment showing the recommendations 
or the Shankar Committee, which 
have been accepted by Government. 
[Placed in Library, See No. LT-I08/ 
62]. 

NOTIFICATION UNDER INCOME-TAX AcT 

The DePllty Minister in the MinIII-
try of Fina.Dce (,shrimati Tarkeahwarf 
Sinha): I beg to lay on the Table a 
copy of Noti.ficat.i'On No. S.O. 738 dat-
t'd the 17th March, 1962, under sub-
section (5) of section 287 of the in-
come-tax Act, 1961. [Placed in Lib-
rary, See No. LT-109/62]. 

Shri s. M. Banerjee (Kanpur): This 
is a very important notification and I 
request that it may be circulated to 
Members. 

Mr. Speaker: The hon. Kember 
desires that it might 'be circulated. Is 
there any obiection? 

ShrImatt Tarlteahwari SIDha: It hu 
been laid on the Table. 


